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0A 38/92, Dt. of Order:17-1-85,

(Order passed by Hon'ble Shri A.B.Gorthi,
Member, (A) ).

The applicant was- initially engaged as a Casual
. \ L -
Mazdoor with effect from 1-9-81 under the Respondent No.l.
From the deteils of the service rendered by the applicant ds 2,10
furnished in the Original Application, the applicant had served
for mora than 240 days continugusly during the year 1981-82 and
again 1983-84., WNotcwith-standing the same, the applicant was
dis-engaged after he had worked for 24 days in January, 199&.
Aggrieved by the same, he had approached the Tribumal in 0A 118/91
and it was disposed of with a direction k& Eke that the applicant
should make a representation and that the same be disposed of
oy the competent authority., As his representation dt.30-5-91
remained unansuered, he filed the present Original Applicatiaon
with a request that his seniority as Casual Lsbourer shouid

g,

reckonken. from 1—9—81“that he should bs considered fer grant

of temporary status and regularisation in accordance with the

sxtant scheme keeping inview his seniority.

2 hen this Original Application came up for admission
on 27=2-82, an interim order was given directing the Respondents

to engage the applicant en casual work provided thers was work.
e are now informed by the learned counsel for the applicant

that in compliance of the said interim diraction, the Rgs=-
pondents have since re-engaged the applicant and that the

applicant is econtinuing even as on today as casual lLabourer.



- 3 -
The main contention raised by Sri C.3uryansrayana, learned

in ) K , ‘
counsel for the applicant\that keeping in vieu the fact that
the applicant was initially engaged in 1981 and that he had
rendered more than 240 days of service in the year 1981-82 and
in 1983-84 ard that the applicant is continuing as Casual
Labourer aPfter his re-engagement, he should be immedietly considere

for grant of temporary status.

3. The Respondents,despite having been given sufficient
opportunityvhaue not come foruward with a reply affidavit. e
had the benefit of Sci N.U.Raghava Reddy, counsel for tha Res-

nondents.

4. From the facts avarred in the Original Application

it would be clear that the applicant did completeg 240 days of
service | as already stated supra, in 1981-82 and again in 1983—?4
He was however, not given any work thereafter except that he had

vorked for a short period in 1990, Once again on the basis of

‘tne interim direction given by the Tribunal, he was re—engéged

in 1992, Taking into consideration the facts of the case and

the details  of the service rendered by the applicant as a Casual
L
Labgurer since 1981, this Original Application gaﬁ—%ehdisposad

of with the folloguing directions to the Respondents -

(a)the applicant shall be continued as a
casual labour so long as there is work
and if retrenchment becomes inescapable,
it shall be on the principle of last

come first goj

(b)taking into consideration the number of

days of service rendsred by the applicant,



S

his case for grant of temporary status
and subsequent regularisation shall be
considered by the respondents in accorcarce

with the extant scheme/rules.

The Original Applicastion is ordered accordingly. No

- .order as to costs.
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B, 17th January, 1395,
Dictated in Dpen Court,
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